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This Contempt petition rs been 

tiled by the petitioner for non 
I compliance of the order of this 
Tribunal dated 15.3.07. The dIrctio 
was Issud tó'therespondents t rn 

dipose of the representation with a 
speaking order. The Respondents has 

tiled an affidavit in the Q.. enclo-
sing nnexure-4, Otfice Memorandam 

TL-J' .dated 2.4.07 in which the speaking 
passed in the said O.A. Since, 

order of the Tribunal has already 
been complied with. Accordingly, C.P. 
Is closed. 

un 	 Vice-chairman 

Bate 	Cior of the Triunai 

26.3.2007 	 Respondents are directed to 
file reply affidavit. 

post on 3.4.2007. 
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GUWAHAT1 

CONTEMPT PETITION NO..........OF 2007 
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0. A. No. 70 of 2007 

IN THE MATTER OF: 

A Petition under Section 17 of the 
Administrative Tribunals Act; 1985 
praying for punishment of the 
Contemners / Respondents for non-
compliance of Judgment and Order 
passed by the Hon'ble Tribunal in 0. A. 
No. 70 of 2007 dated 15.03.2007. 

- AND- 

IN THE MAITER OF: 

Shri Subhrajit Cbakrabarty 
Applicant. 

- VERSUS - 

The Union of India& Others. 
Respondents. 

- AND- 

IN THE MATTER OF: 

Shri Subharajit Chakrabarty 
Son of Late Manoranjan Chakrabarty. 
Film / Video Editor 
Office of the Director 
Doordarshan Kendra, Guwahati 
P.0.-Zoo Road, Guwahati-24. 

Petitioner. 
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-VERSUS - 

i. 

 

Shri L. D. Mandloi 
Director General, 
Doordarshan 
Doordarshan Bhawan 
Copernicus Marg 
New Delhi-i 10 00 1. 

2. 	Sbri S. T. Sailo 
Deputy Director General 
(NER-Ill) 
Doordarshan Kendra, 
Guwahati-24. 

Respondents/ 
Contemners 

The humble Petition of the above named 
Petitioner: 

MOST RESPECTFULLY SHEWETH: 

That your humble Petitioner had filed the Onginal Application 
No.70 of 2007 before the Hon'ble Central Administrative Tribuna, 
Guwabati Bench, Guwabati against the Impugned Office Order No.3 6 / 
2006 under No.21/1/2006-Si dated 27.10.2006 issued by the Respondent / 
Contemner No.1 by which Petitioner, has been transferred to Doordarshan 
Kendra Jalpaiguri (West Bengal) from Doordarshan Kendra, Guwahati. 

That this Hon'ble Tribunal on 15.03.2007 disposed the above 
Original Application No.70 of 2007 at admission stage by directing the 
Respondent / Contemner No.! or any other Competent Authority to 
consider and dispose the Representation filed by the Petitioner within a 
time frame at any rate within one month from the date of receipt of copy of 
the Order. The Petitioner was also pennitted by this }{on'ble Tribunal to 

'file fresh Representation if any within 2 (two) weeks from the date of 
Order. The said Representation will also be considered along with the 
earlier Representation. However, considering the interest of justice the 
Hon'ble Tribunal was pleased to direct the Respondent to kept abeyance 
the Transfer Order dated 27.10.2006 till disposal of the Representation. 



I 	 Photocopy of Judgment and Order dated 15.03.2007 
passed by this Hon'ble Tribunal in O.A. No.70 of 
2007 is annexed hereunto and marked as 
ANNEXURE-k 

That your Petitioner begs to state that he submitted the copy of the 
Order dated 15.03.2007 of the Hon'ble Tribunal before the Authority 
concerned for compliance. It is to be stated although the said Impugned 
Transfer Order was issued the Petitioner was allowed to sign his 
Attendance Register and to do normal official work by the Authority till 
22.03.2007. However, after receiving of the Judgment & Order dated 
15.03.2007 passed by this Hon'ble Tribunal, the Respondent Authority are 
not allowing the Petitioner to work from today i.e. 23.03.2007. By this act 
the Respondents / Contemnors have shown disrespect, disregard and 
disobedience to this Hon'ble Tribunal. The Respondents/Contemnors 
deliberately with a motive behind have not complied the Hon'ble 
Tribunal's Judgment and Order dated 15.03.2007 passed in O.A. No.70 of 
2007. As such, the Respondents/Contenmors deserve punishment from this 
Hon'ble Tribunal. As such it is a fit case where the 
Respondents/Contemnors may be directed to appear before this Hon'ble 
Tribunal in person to explain as to why they have shown disrespect to this 
Hon'ble Tribunal's Order dated 15.03.2007 passed in O.A.No.70 of 2007. 

That this Petition is filed bonafide to secure the ends ofjustice. 

In the premises, it is, most 
humbly and respectfully prayed that 
Your Lordships may be pleased to admit 
this petition and issue contempt notice 
to the Respondents/Conteninors to show 
cause as to why they should not be 
punished under Section 17 of the 
Administrative Tribunals Act, 1985 or 
to pass such appropriate order or orders 
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as this Hon'ble Tribunal may deem fit 
and proper. 

Further, it is also prayed that in 
view of the deliberate disrespect and 
disobedience to this Hon'ble Tribunal's 
order dated 15.03.2007 passed in 0. A. 
No.70 of 2007 Respondents! 
Contemnors may be asked to appear in 
person before this Hon'ble Tribunal to 
explain as to why they should not be 
punished under the Contempt of Court 
Act. 

- 

 

And for this act of kindness your Petitioner as in duty bound 
shall ever pray. 

Draft Charge 

MIP-01 ~  - M~ 
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DRAFT CHARGE 

The Petitioner aggrieved for non compliance of Judgment 
and Order dated 15.03.2007 passed by this Hon'ble Tribunal in O.A No, 
70 of 2007. The ContemnorsfRespondents have willfully and deliberately 
violated the Judgment and Order dated 15.03.2007 passed by this Hon'ble 
Tribunal. Accordingly, the Respondents/Contenmors are liable for 
Contempt of Court proceedings and severe punishment thereof as provided 
to appear in person and reply to the charges leveled against them before 
this Hon'ble Tribunal 
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AFFIDAVIT 

I, Shri Subbrajit Chakrabarty, Son of Late Manornjan Chakrabarty, 
aged about 3. years, Film / Video Editor, Office of the Director, 
Doordarshan Kendra, Guwahati, P.0.-Zoo Road, Guwahati-24, by religion 
Hindu, do hereby solemnly affirm and state as follows. 

That I am the Applicant of 0. A. No.70 of 2007 and also 
petitioner in the instant petition and as such, I am hilly acquainted with the 
facts and circumstances of the case. 

That the statements made in paragraphs 3 	 of the 
Contempt Petition are true to my knowledge, those made in paragraphs 

- of the petition being matters of records are 
true to my information, which I believe to be true and the rest are my 
humble submissions before this Hon'ble Court. 

And Iputmyhaud hereunto this affidavit on this 	dayof Ncie 

2007 at Guwahali. 

Identified by 

Advocate 
c&L 
Solemnly affirmed before me by 
the Deponent who is identified 
by Ms. Smita Bhattachaijec, 
Advocate. 

1a 
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5. 

CENTNALADM1N1'1'1'1VE T1113UNAL 
G U WAI JA'1'1 L3ENC1--I 

S 

Original App)icatioji No, 70 of 4007 	' ' 
1)al o ot Order I 1'ti' I ho j5l.11 day of Mtu eh 4007,  

THE HON'BLE SHRI K V BACHXDANjuDAN VICE CHAIRM ' 

I. ; THE HON'BLE MR TAREM LAL ADM1NIBTRATj'LJ MEMBER I  .. ........................ 

	

- 	•:4 	'• 
11r1 Sti.)]VJt (1iakrcihorly, 

Son of Late Mnnoruinfrjj Chnkrnborty, 
Fthn/ Video Ethtot, 
Otiiee of the Director, 	 •5 

Doordnrhnn Jcouc1ro, Ouwa]iatj 
P.O. Zoo Roctcl, 011wuliatj-21. 	 ... .Applicant 

5 '  

Ily AdVOC'aIO Sri A. Ahmo<I 	
' 

"S 	 (L - Vcrus - 
 i. 

1. 	U iiion of India 
i'eprccntcci by tie Secretory to the  
Govt. of In(ia, 	

5 

5 MIOIMI t y  of Inlet m ol ion 	I Ii ond ns1.in, 	 I 

New  

2 	o 1)jrmlor ()ot i 
DoorcIarhw, 
Doord4'u-shaaj UI.iaw-an 
(operrJ.cti s 1Vkir, 	 - 
1cw1Jdfl3jj001 

- 'I'lu, Deputy Director (etie,'i,l, 
(NER 11), DooicicJ-j1 Jcndin, 

IZOSP011denta 
/ 13y Advm nb MIMM U I)OM A(I<Jl ( 1 ,() 

	

v. 

• 	-, 	
• 	

. 

-- 	 S  

Th /iJ)j)Iicnllt n')lo k iiow ivorkirip ns liiu ( Video Editor 

I) n(Jer Jl)oordnrslinri Kendrn, OIRvnhI-It i Mince 	996. 1-1 is wife Mimi 

Clinkri-ibni1y is also workir, 	as Make Up AsMislant: in ])oox-da.rähnn 

	

JKond ra, On wili&.i aloriwjt.h their 7 year old son. Now vide Annaxurn -A 	I 

inI)ugnod order dtf.od 27.10.2006 the appllcnnt. as boen 

ATTESTED I.)J.x, Jalpalguri, A000rdlng to the applicant the nald ordnr . 
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BEFORE THE CENTRAL ADMINISTATIVE TRIBUNAL 
	

:. 
GUWAHATI BENCH GUWAHATI 

CP NO 6/2007 

IN OA NO. 70/2007 
SHIRI SUBHARAJIT CHAKRABARTY 

..............Applicant 

-Versus- 
UNiON OF 1NIDA & OTHERS 

. Respondents 

WAND 
IN THE MATTER OF 
Affidavit filed by the Respondent No. 2 

AND 
IN THE MATTER OF 
SHRI SUBRAJIT CHAKRABORTY 

Petitioner 

-Versus- 

UNION OF INDiA & OTHERS 
Respondents 

THE HUMBLE AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 2 ABOVE 

NAMED 
MOST RESPECTFULLY SHEWETH 

That I Shri S. T. Sailo, Deputy Director General (NER-Ili), Doordarshan 
Kendra, Guwahati - 24, Respondent No.2 in the present Contempt Petition, do 

hereby solemnly afflnn an state as follows: - 

1) That I have the highest regard and respect for this Hon'ble' Tribunal and. cannot 
even imajne and think of non-compliance of any of the or4ers passed by this 

Hon'ble Tribunal. 
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That your humble Respondent begs to submit that the applicant in the OA has filed 
the OA No.70/2007 before the Hon'ble Tribunal challenging the legality and 
validity of the transfer order dated 2710.2006 passed by the Dy. Director (Admn). 

That when the matter came up for admission the Hon'ble Tribunal has been pleased 

to dispose of the OA directing the 2 respondent or any other competent authority 

to consider and dispose of the representation within a lime frame and at any rate 

within one month from the date of receipt of copy of the order. The applicant was 
also permitted to file a comprehensive representation. 

A copy of the order dated 15. 3. 2007 passed 
in OA No. 70/2007 is annexed herewith and 
marked as Annexure4. 

That the petitioners beg to submit that the Director General has passed the dated 
06.03.2007 relieving the applicant from DDK, Guwahati to DDK Jalpaigun. After 
receiving the copy of the order dated 06.3.2007 the Deputy Director General passed 
the order dated 9.3.2007 relieving the applicant from duly w. e £ 12.3.2007(AIN). 

Copies of the order dated 06.3.2007 and 
9.3.2007 are annexed herewith and marked as 
Annexure- 2 and 3 respectively. 

That your humble respondent begs to submit that in compliance of the direction 

passed by the Hon'ble Tribunal on 15.3.2007 the applicant submitted representation 

dated 22.3.2007. The competent authority consi4ered the representations dated 
16.11.2006 and 22.03.2007 submitted by the applicant and after careful 
examination of the facts the competent authority found that he has been transfer in 
the exigency service and it is not possible to accede to his request, and accordingly 

passed speaking order dated 2.4.2007. 

N 
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A copy of the order-dated 02.04.2007 passed in 
compliance of the Hon'ble Tribunal's order dated 

15.3.2007 is annexed herewith and marked as 
Annexure- 4. 

That the humble respondent begs to submit that the respondents have complied with 
the direction passed by the Hon'ble Tribunal on 15.3.2007 hence the Hon'ble 
Tribunal may be pleased to dismiss the Contempt Petition and may be pleased to 
pass appropriate order/orders, as Your Lordships deem fit and proper. 

That the humble respondents beg to submIt that there is no willful and deliberate 
violation on the part of the respondents hence there is no contempt on the part of the 
respondents. The respondent begs unconditional and unqualified apology if any 
wrong has been committed without the knowledge of your humble respondent. 
Tribunal or any Court of law. 

That this Aflidavit has been lIled bonafide and to secure ends of juslice. 

That the statements made in paragraph 	 are matter of records and the 
statements made in paragraph 	 are humble prayer before the Hon'ble 
Tribunal and rests, are the humble submission before the Hon'ble Tribunal. The 
Respondent has not suppressed any niaterial facts before the Hon'ble Tribunal. 

In the premises aforesaid it is most 
respectfully prayed that the Hon'ble Tribunal 
graciously be pleased to dismiss the Contempt 
Petition considering the facts and circumstances 
of the case and to pass appropriate order/orders as 
Your Lordships deem fit and proper. 

And for this act of kindness the humble respondent as in duty bound shall ever pray. 
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AFFIDAViT 

I 	k 

• I Shn 
at present working as 
at 	' 	

-- 	 who is one 
of the respondents in the present Coniempt Petition and hence competent 
to sign this Affidavit, do hereby solemnly aflinn and state that the 
statement 	 made 	 in 	 paragraph 

are 
true to my knowledge and beiel those made in paragraph 

k ±S being matter of records, 
are true to my information derived there from and the rest are my humble 
submission before this Hon'ble Tribunal. I have not suppressed any 
material fact. 

And I sign this affidavit on this 	 2007 at 

Identified by 

twll-~ 	

DEA Difer,  0 
Shan, AS63,  , 

p 
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,7 FAX 

PRASAR mIARTI 
(BROADCASTG CORPOflON OF 

DCTOTE GENE 	
DOQRD 	

. / 

NWDELkU 	
) 

Date: 06.03.2 001  

F. No. 21/1/2 06-Si 

SubjeCt 

's order 	o. 3200S1 dated 27102006 

efer ce 	Directorate  

ansfeiflg S Subrajit ChakrabOY Ftide0 Editor, DD 
	at GuW 	to DDK, 

J alpa . iguriVicl Siu' 13-J- HUwika  

2. 	DireCt r, DDK, Gi.iwa1at ts requested to retieve Shr Subra.1 ChT0Yi 

FikirriVideo 
I itor imediatY 	th . 	 ct0fl to repO fo duty at 	DK, 

apaiUfl TI conwlce report 
ay be taxed to t.S by 

J 

 

pos -i6v ely  

Secttofl orcer 
Tee 23381696 

Director, Doordarshao  1(eudra, 

GuWalt 

~* Nt-~ 
44- 
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PRASAR BHARATI 
BROADCASTG CORPORATION O INDIA 

WORDARSHAN KENDB GUWAHATI 
Dated, the 9th March,200'1' 

NOT)f)KIGI JWI I 4(5)12001-S/ 
( 

onseqUeflt on his transfer 	
the same capi to Doord1 	Ken& 	a1paiXI vide 

DectOr neral, Doordai New Dethi's 
Order No,36i2OO udor File No21/1I2006" 

dtd. 27.10.2006, Sh Subhrajit Charab0ttY, Fil° Editor tnd 
reliOCd from his duty W.O.f. 

IZ.3,2U07(N) with the instCti0fl to repO 
DD 3pai 

ar availing no1 

He shoU1 re 	
his ldenti Card, CGHS Cr Libra BookS, Ca 	and other oflice 

uipmefl a iclS 
an' issued to lm by this Kdra and sUre before 

	that non rema 

th 	against him so fat this }.entha is 
ouistan 

	concerned 

rs 
ñ Subbmat Cha abo

r, Ad 
Sh 

DD GuWa1lat 	

for Dy. Director 
Editor, 

Copy to 
The Dime10T General, (Sb S,S.B 	

SectiOfl 	b n)' 	S  

hava1, 	
New Oelh0 OO 

The DeCtO1, 
Doo1aarSh Kentha, Jalpaig 	The SeiCC BoO 	aVC 	or 

AccOUnt and UC in respect of ChaIab0 	F EtOr being st sepaXate 	
t10fl 

The Pay & AccountS 	
Mm. of I &B, Door' 

AcCO 	Section In dupCate)11 
Sctto 	tat10fl 	Store. 

S S.DSt 	
S.K,Saha, IC(s). 

PA 
for Dy 

4. 



Jul lovttj 

PRASAR BHARTI 
(BROADCASTING CORPORATION OF INDIA) 
DIRECTORATE GENERAL:DOORDARSHAN 

NEW DELHI 

F.No.2'8/2007-S.I 	 Dated. 02.04.2007 

OFFICE MEMORANDUM 

Sub:- 1A No. 70/2007 dated 15.03.2007 filed by Sh.S.Chakraborty, 
Film/Video Editor at Hon'ble CAT GuwahatL 

The undersigned is directed to refer to the representation dated 
16.1 1: 006 of Sh.S.Chakraborty, Film/Video Editor DDK Guwa.' requesting 
for cai ioelling his transfer order to DDK Jalpaiguri and another representation 
dated :22.03.2007 (received on 30.03.2007) preferred in pursuance to the 
directi ns of Hon'ble CAT, G'uwahati in OA No. 70/2007. The Hon'ble CAT in 
its orthr dated 15.03.2007 directed inter-alia to consider the representation filed 
by Sl..Chakraborty in pursuanôe to its directions along with his earlier 
repres i ritation. 

2. 	The Competent Authority has considered both the representations 
(16.11.2006 and 22.03.2007) submitted by Sh.Chakraborty. It has been seen 
that S. .Chakraborty has requested for cancellation of his transfer order on the 
grouni I of his involvement with some of the award winnjng Serials and 
Progn nmes telecasted at Doordarshan Kendra Guwahati and also that his wife 
is alsc working in PPC (NE), Doordashan Guwahaxi as Ma1eup Assistant. The 
contei.s of both the representations has been considered and it has been seen 
from ;he record that Sh.Chakraborty, Film/Video Editor is next senior most 
(stay-f '.'ise) after Sh.Adnan Sayecd who is handicapped and could not be 
distured. DDK, Jalpaiguri being sensitive Kendra and there being no other 
Filmf iideo Editor to look alter the Editing work relating to Narrowcasting after 
relief of Sh..B.J. Hazarika on acute medical ground. The public interest and 
exigei icy of work require that a competent Film/Video Editor is post4. at DDK, 
Jalpai;uri. The issue that Sh.S.Chakrabortys wife is working at GiiWS1IaU and 
his fatiily will be disturbed due to his transfer does not carry much weight as 
tzansf r in exigency of service and public interest has always to be given 
priorij. Moreover, it is not the first time that Sh.Cbakrabozty or any other 
office has been posted to Kendra other than the Kendra where his wife is 
workillg. 

3. 	After careful consideration of facts and circumstances, the competent 
autho ity has come to the conclusion that the transfer of Ski.. Chakraborty has 
been :tiade in the exigency of service and public interest, and as such, it is not 
possihie to, accede to his request and rejected the representation dt16.11.2006 
and 2 .03.2007. DDK, Guwahati may inform to the applicant accordingly. 

W 4-0, 

H JAISWAL) 
DYDIrectOr (Admn) 

TeIe.No.23389450 
Dire4 tor 
Door llarshan Kendra, Guwabati. 


